BOMBAY BENDH

o . . Nu.ﬁAT/BDN/JUDL/ i%‘?é mIQ‘%
CONTEMPT PETITION NO, 26/95

IN

ORIGINAL APPLICATION NO. 506/94 . . -
{ B, Co . saval |
Shri B. C. ‘Pathan, BygsaVa | .. Applicant
V/s‘ |
i ‘India & Ors '
Uﬁ%On.°f : | . .. Respondent.
Frem & ' E/frf':; a‘ |

The Deputy Reglstra#; . \

Central Administratdye Trlbundl

Gulestan Bldg.,No.6 Jrd & 4th ? eor,
. ‘Prescet Road, Fert,}* - .

@, . Bembay - 408 001. M- .o 7
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4‘ Te :

1. shri B. ‘Ke Sarmah
. The General Manager.,
~ Ordnance Factory,
‘Bhusawal, _

=, DV M*L&MM
1$/3/)43

2. shri R. Ravishankar,
Dye GoM. (a),
Ordnance Factory, BhusaVal.

g,

TAKE netice that a Contempt Petition has béen filed by
the applicant in ihe above mentioned case complaining ef non-
_complianéé by the Respondents if»the 9rders passed by this Hon'ble"
‘Fribuhal on 10.3.95 s 2and the same has been rsgistered far
action being taken under the Contempt cf Court Act, 1971.

When the said Petition was placed Before the Tribunal, the
Tribunal has‘péSSed an Order that before taking Contempt Proceeding
retice be issued to yeu te show cause as to why such Contempt
Proceeding should not be taken fer not cemplying with the arder of

the Tribunal. .
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Take notlro that you Qhould 5 O0RESEF bef"ore tho Trlnu"aﬂ in

person “ar-threugh " yeour_ advocate on MQ:E;“’{ mctmeL\ LQCLS r'cfr\ OTCIG/Y )
R ep nlo 26lqs . R T TP R '
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AR cepy ef Tribunal's brder dated [c:\g\qs, is enclesed
for c“n“llance. :
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Encl: Copy’ cf Trlbunal Urdar dtd ‘513145 jé%
& ep nlo, gelgs .- . o



